RAJYA SABHA
Wednesday, the 16th July, 2014/25th Ashadha, 1936 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

RE. IMPLEMENTATION OF OLD PATTERN OF EXAMS BY UPSC

MR. CHAIRMAN: Question 121. ... (Interruptions)...

1. M MYTd Aled (SR 48 90) : 30A, sHRT U Alfey 21 ... (TEm)... g
ufeeranr \fas @HlerT = ad 2011 7 "t Fe” wdlen yune) v wF ot | gHET 9RvH U
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MR. CHAIRMAN: Thank vou. We will ... (Interruptions)... We will ... (Interruptions)...

ol XM MY ared @ § A @t oft & 9 6 9 59 Rned &1 @ar a7 98
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MR. CHAIRMAN: Ram Gopalji, we will request the Government to clarify the
matter. 3TT 3T G BT <11 Question 121, please.

1. XM M9 A164 - 2019 e § &, AR dr a9 H 99 g Bl
MR. CHAIRMAN: Government will clarify the matter. Question 121, please.
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Revision of royalty rates of major minerals

T#121. DR. CHANDAN MITRA: Will the Minister of MINES be pleased to state:

(a) whether there 1s a provision for revision of royalty rates of major minerals
after an interval of every three years in the Mines and Minerals (Development and
Regulation) Act, 1957,

(b} if so, the reasons for not revising the royalty rates of other major minerals for

years except coal; and

(c) the steps taken by Government to revise the royalty rates of all minerals at the

earliest ?

THE MINISTER OF MINES (SHRI NARENDRA SINGH TOMAR): (a) to (c) A
Statement is laid on the Table of the House.

Statement

(a) and (b) Proviso to Section 9 (3) of the Mines and Minerals (Development and
Regulation) (MMDR) Act, 1957 stipulates that the Central Government shall not enhance

the rates of royalty more than once during any period of three years.

TOriginal notice of the question was received in Hindi.
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The last revision of the rates of rovalty was effected on 13.8.2009. The MMDR
Act, 1957, does not mandate the Central Government to revise the rates of royalty every

three years, so that new rates come into force every three years.

(c¢) The Central Government in the Ministry of Mines has constituted Study Groups
from time to time to study the demands made for revising the rates of royalty on
minerals (other than minor minerals, Coal, Lignite and Sand for stowing) and dead rent
and to make recommendations. The most recent Study Group Report was received by
the Government on 28.6.2013.

DR. CHANDAN MITRA: Sir, the fact is that the royalty rates of minerals were last
revised on 13th August, 2009 and they were due for upward revision by 12th August,
2012. The information that we have at the moment 1s that the Mines Ministry has recently
floated a Draft Cabinet Note on Increasing Royalty of Minerals for inter-Ministerial
discussion. Sir, this is a long procedure and can take a lot of time. Since the royalty
is one of the major sources of revenue for the States, especially the mineral-producing
States, I would like to know, Sir, through vou, that since two years have passed beyond
the due date of the increase of rates of royalty — they had to be increased by 2012,
but still they have not been increased — can the Minister kindly let us know by when
the revised royalty rates will be promulgated and will they be with retrospective effect
from August, 2012 or the revised rates will come into effect only from the date of

proclamation of the new rates?
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DR. CHANDAN MITRA: Sir, the Minister has said that it may not be necessary

to increase the rates every three years. That may be correct. It may be because of the

conditions that prevail that every three years rates need not be increased.

Sir, through you, 1 would like to know this from the hon. Minister. Is the Government
proposing to set up some kind of administrative machinery, a kind of permanent

machinery like a Regulatory Authority, which is going to transparently decide whether



4  Oral Answers [RATYA SABHA] to Questions

royalties should be raised every three years or not rather than taking arbitrary decisions
entirely at the Cabinet level? Is it proposing to put in place a mechanism where this

can be discussed every three years 7
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SHRI PYARIMOHAN MOHAPATRA: Sir, the hon. Minister has given us a long
generalised statement. Everyone here is aware that Jharkhand, Odisha and Chhattisgarh

are the three States which are the poorest States having the richest mineral resources.
And they will continue to be the poorest. The basic reason behind this 1s the non-revision
of reasonable royalty rates. In the first decade of this century, nearly lakhs of crores of
rupees were lost on iron ore royalty and the gain was not of the Government of India
but of the mining lessees. That is the biggest loss to these three States. These three States
could have come out of the poverty trap. Over four decades, the revision of royalty
has sometimes been delayed by ten vears and sometimes by five years. Currently, it 1s
now delayed by five years. And royalty rates have not been revised as yet. Now there
1s a talk of increasing the particular time period. Will the Minister please state whether
instead of this kind of revision, they would link it with the value of finished product like
it is done in the case of Bauxite with the London Metal Exchange rates of aluminium?
If it is done in case of iron ore with steel, manganese with steel and whatever is the
best use, then there is no need for these three poorest States having the richest mineral

resources to wait for your munificence. Will you kindly consider this ?
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SHRI KALPATARU DAS: Sir, royalty is one of the main source of revenue of
the State of Odisha. This has not been revised by the Union Government since 2012.
Daily loss of the State Government is five crore rupees. It was revised in 2009 and
it was due in 2012, The Union Government is not paying it from the Consolidated
Fund of India. It is being paid by the lessees. Lessees are making huge profits,



Oral Answers [16 July, 2014] to Questions 5

sometime supernormal profits, above 50 per cent profit. But how will this be
compensated? The Finance Minister, in his Budget speech, said that the Government is
serious and considering it. Now, the Mining Minister says that the Government is also
considering whether they will adopt some other process or they will go for revision
in three years or earlier than this. By this, it will be delayed. May I know specifically
from the Minister whether the Government of India is going to revise the royalty before
considering the other methods — it is already due — and whether they are going to ask
the lessees or not to compensate and pay the arrears because the study group has already
made a recommendation? It was 10 per cent of the ad valorem. It shall now become
15 per cent. They have recommended it. Odisha 1s a poor State as per every economic
requirement. If they deny this and allow the Odisha Government to lose Rs. 5 crore

every day, it will be very discriminatory to Odisha and injustice will be done to Odisha.
MR. CHAIRMAN: Let the hon. Minister reply.
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MR. CHAIRMAN: Now, Dr. Vijaylaxmi Sadho. ...(Interruptions)... No clarifications
on supplementaries. ...(Interruptions)...

31, faoraereddt 9wt . A wumafa Teie, § smud " I "l wEt ot 9

MR. CHAIRMAN: Please. ...(Interrupfions)... Now, Dr. Sadho. ...(Inferruptions)...
Please, Mr. Das. ...(Interruptions)...
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